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[Shri Samar Guha)
Academy Khadakvasala and the
Indian Military Academy, Dehra Dun.

MR. DEPUTY-SPEAKER: The
question js:

‘“That leave be granteq to intro-
duce a Bill to rename the National
Defence Academy, Khadakvasala
and the Indian Military Academy,
Dehra Dun.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce
the Bill.

S——

CONSTITUTION (AMENDMENT,)
BILL®
(Omission of Article 370)

SHRI P. K. DEO (Kalahandi): I
beg to move for leave to introduce a
Bill further to amend the Constitu-
tion of India.‘

MR. DEPUTY-SPEAKER: The
question js:

“That leave be granted to intro-

duce a Bil} further to amend the
Constitution of India.”

The motion was adopted.

SHRI P. K. DEO: [ introduce the
Bill.

—

PAYMENT OF BONUS (AMEND-
MENT) BILL®

(Amendment of Section 10 and Sub-
stitution of Section 20, etc.)

SHRI CHITTA BASBU (Garasat): I
beg to move for leave to introduce a
Bill further to amend the Payment of
Bonus Act, 1965.

‘MR, DEPUTY-BPEAKER: The
question 4s-

“That -leave he grawted to intro-
duce a Bil] further to amend the
Piayment of Sonus Adt, 1985.”

The motion weas edepted.
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SHRI CHITTA BASU: Introduce

the Bill.

} —

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of Articles 19 and 326)
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MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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ARMS (AMENDMENT) BILL®
(Amendment of Section 2)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Arms Act, 1959.”

The motion was edopled.
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